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CENTRAL ADMINISTRATIVE TRIBUNAL,
LUCKNOW BENCH,

LUCKNOW. 

Original Application No. 36 of 2010

This the 19th day of December, 2018

Hon’ble Ms. Jasmine Ahmed, Member-J 
Hon’ble Mr. Devendra Chaudhrv. Member-A

Ashok Kumar Verma, aged about 42 years, S/o Sri Ram Kumar Verma, 
R/o C-48, Sarvodaya Nagar, Lucknow.

..............Applicant
f ■ ■ '

By Advocate : Sri Subodh Kumar

Versus.

1. The Union of India through its General Manager, North Eastern 
Railway, Gorakhpur.

2. The Divisional Railway Manager, North Eastern Railway, Ashok 
Marg, Lucknow.

3. The Senior Divisional Commercial Manager, NER, Lucknow.
.............. Respondents.

By Advocate : Sri Rajendra Singh

O R D E R  (Oral) 

By Ms. Jasmine Ahmed. Member-J

Heard the learned counsel for the applicant as well as learned 

counsel for the respondents and perused the pleadings on record.

2. The learned counsel for the applicant states that he has preferred

a representation dated 5.10.2009 to the respondents for remaining 50%

subsistence allowance for the period from 22.12.2017 to 25.5.1999

alongwith interest and also for payment of full salary for the period from

4.12.1997 to 21.12.1997 as well as Bonus for the period from 1997-98

and 1998-99. Learned counsel for the applicant states that though long

time has elapsed, but no decision has been taken on the representation

of the applicant. At this stage, learned counsel for the applicant submits

that the applicant may be directed to give a fresh representation to the
respondents, who will consider and decide the same within a time bound 
manner.
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3. Accordingly, the applicant is directed to move a fresh 

representation detailing his grievances therein within a week from today 

and the respondents shall consider and decide the same in accordance 

with law within a period of two months from the date of receipt of such 

representation by passing a reasoned and speaking order under 

intimation to the applicant.

4. With the above observations, the O.A. stands disposed of No 

costs.

(Devendra Chaudhry) (Ms. Jasmine Ahmed)
Member-A Member-J

Girish/-


